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[Mr, Deputy Speaker]
<was likely to picket ‘ collectorate
Dharmapuri along with twenty DMK
volunteers. A case is registered under
Crime No. 646/81 under section 151
Cr, P. C, read with section 7(i) (A)
Criminal Law Amendment Act. He is
being lodged in the Central Jail,
Salem.”
(2) Telegram from the Inspector of
Police, Law and Order, Salem
Town.

“Shri C. Palaniappan, M.P. and Shri
M. Kandaswamy, M.P. were arrested
at 10.15 AM. on 15-9-1981 at Old
Market Street Fort, Salem Town, for
attempting to take out a procession
violating regulatory order. They are
being remanded.”

21.49 hrs.

ESSENTIAL SERVICES MAINTEN-
ANCE BILL—contd.

Clause 5— (Penalty for illegal strikes)

MR. DEPUTY-SPEAKER: Now
amendments to Clause 5 will be moved,

SHRI CHITTA BASU:
move:

Page 4, line 20,—

for ‘six months™ substitute “geven
days” (14),

Page 4, line 20,—

I beg to

for ‘“one thousand” substitute

© “ten™ (15).

- SHRI RAMAVATAR SHASTRI: 1
beg to move:

Page 4, line 20—

for “six months” substitute “One
day” (32).

Page 4, line 20—

for “ome thousangd rupees” sub-
stitute ‘“one rupee” (33).

Page 4, lines 20 and 21,—
omit “or with both” (34).

SHR] SUNIL MAITRA: I beg to
move:

Page 4,—

for lines 20 and 21, substitute—
“one day or with fine which
may extend to ten paisa, or
both” (74).

PROF. RUP CHAND PAL;
to move:

Page 4, line 17—

omit “which is illegal” (93).
Page 4, lines 19 and 20,—

1 beg

omit “imprisonment for a term
which may extend to six months,
or both” (94).

Page 4, lines 20 and 21,—

for *“which may extend te one
thousand rupees, or with poth”™
insert “of 10 paise' (95).

SHRI KRISANA CHANDRA HAL-
DER: I beg to move:

Page 4, —

for lines 19 to 2] substitute “shall
not be punishable and may be
liable to fine rupees Ave only"”
(115).

SHRI SATYANARAYAN JATIYA:
I beg to move:
Page 4, line 18,—
omit “or otherwise takes part in"
(125).

SHRI BASUDEV ACHARYA: I
beg to move:
Page 4, line 20,—
for “six months” substitute—
“one week” (138),
SHRI SOMNATH CHATTERJEE:
I beg to move:
Page 4, lines 17 and 18,—
omit “which is illegal under this
Act,” (158).
SHRI SUSHIL BHATTACHARYA:
1 beg to move:
Page 4, for lines 20 and 21,—
substidute “one day or with fin€
which may extend to one rupe¢
only” (181).
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SHRI SUDHIR GIRI: I beg to

move:
Page 4, lines 19 and 20,—

omit “with imprisonment for a
term which may extend to six
months, or” (211).

Page 4, lines 20 and 21,—
omit “or with both” (212).

SHRI SAIFUDDIN CHOUDHURY: 1
beg to move:
Page 4—

for clause 5 substitute—

“5. Any person who forces

workers to commence a strike

shall be punishable with im-

prisonment for a term which

may extend to six months or

with fine which may extend

to one thousand rupees or

with both.” (229)

SHRI HANNAN MOLLAH: 1 beg to
move:

Page 4, line 20,—

for “six months” substitute “six
days”, (241)

SHR1 SAMAR MUKHERJEE: 1
beg to move:

Page 4, line 20,—
for “six months” substitute—
“one day". (265).
SHR] M. M. LAWRENCE: 1 beg to
move:
Page 4, lines 19 to 21,—

for “imprisonment for a term
which may  extend to six
months, or with fine which may
extend to one thousand rupees,
or with both”,

substitute “fine not exceeding
one hundred rupees”. (342)

SHRI A. K. ROY: I beg to move:
Page 4, lines 19 to 21,—

Ia_r “imprisonment for a term
Which may extend to six months,

Bill
or with fine which may extend to one
thousand rupees, or with both.'™

~
s I

substitute—

“imprisonment or filne as would
be decided by the National Tribunal
for labour with extended jurisdic-
tion to which the case would he
referred”. (387).

SHRI VIJAY KUMAR YADAV: 1

beg to move.

Page 4, lines 19 to 21,—

for “imprisonment for a term which
may extend to six months, or with
fine which may extend to one
thousand rupees, or with both”.

Substitute ‘‘fine which may extend
to fifty rupees" (452).

SHRI M. M. LAWRENCE: I beg tv
move:

Page 4,—

for lines 19 to 21, substitute—

“shall not be punished and may
be liable o fine of rupees two
only” (502).

MR. DEPUTY-SPEAKER: These
amendments gre before the House,

Mr. Chitta Basu, we have had sufli-
cient discussion. Now, please read
out your amendment only. There is
no time. Please cooperate.

SHRI CHITTA BASU: This clause
relates to the penaity for illegal strike.
Sir, the penalty which has been pro-
vided is 6 months imprisonment and
1,000 Rupees fine or both. This, to
say the least, is savage treatment,’
meted out to them., Even at this late
stage I have suggested in my amend-
ment that you should reduce the
quantum of penalty; Imprisonment
should be for 7 days only and fine of
only Rs. 10; there should not be both
fine and imprisonment. This is my
submission. I hope the hon. Minister
will gccept these gmendments.
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SHRI SUNIL MAITRA: Sir, no wor-
ker goes gn strike just for the fun of
it. Any worker goes on strike only
when he has got enough reasons to go
on strike and when he is on strike he
is starved. Sir, the punishment which
is meted out to him is, to put it very
mildly, savage in nature. Therelore
I propose this in my amendment that
instead of 6 months, the punishment
should be for one day...

SHRI INDRAJIT
hours.

GUPTA: For 6

SHRI SUNIL MAITRA: Sir, instead
of Rs. 1,000 the fine should be only 10
paise. I hope the Minister will ac-
cept it.

SHR] RUP CHAND PAL: This Gov-
ermment is determined to ban strikes.

The working class of this country
also determined to go on strike
whenever they find that strike is

necessary. We find that the country
will suffer and the economy will suf-
fer, if such a gort of confrontation be-
tween the Government and the Work-
ing Class is allowed to be continued.
In such g situation, when the Govern-
ment does not want to withdraw the
Bill. What 1 suggest in my amend-

ment is that you should completely do

'iway with the provisidn of imprison-

ment. This is my request. Secondly,
when the workers go on gtrike, they
have no money to pay at all. A sim-
ple fine of 10 paise will be quite en-
ough. This is what I have suggested
in my amendment. I hope that the
hon. Minister will accept jt.

SHRI KRISHNA CHANDRA HAL-
DER: I am ggainst declaring any
strike illegal. My amendment No. 115
to Clause 5 states

“shall not be punishable and may
be liable to fine Rs. 5 only".

1 have also suggested a fine of Rs.
100/- or both imprisonment and fine.
I have brought this amendment which
is very reasonable. I would request
the Home Minister to accept my
amendment.
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SHRI BASUDEV ACHARIA (Ban-
kura): In Clause No. 5, it ig stated that
for participating in any illegal strike.
he will be imprisoned for six months.
My amendment is that this period of
imprisonment ghould be reduce toone
week and these two penalties—impri-
sonment and fine should not be im-
posed. It should be either of the two.

SHRI SOMNATH CHATTERJEE:
The amendment that I have given
may seem to be not very serious. Omé
may think that when we are suggest-
ing one day's imprisonment in plac®
of six months or Rs. 10 fine instead
of Rs. 1000 fine, probably we are not
serious. This js pnly to show OYf
contempt for the Bill and the provi-
sion that they are making. This js 0n
to show our contempt for the Bill and
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the provision that they are malgng.
This is playing with fire and 1 am
submitting to the House that the Hon.
Minister will please consider my
amendment and try to make it a
reasonable one.

SHRI SUSHIL BHATTACHARYA:
(Burdwan): I am against the severe
penidl measures as proposed in Clause
5. My amendment is that in place of
six months, it should be one da, and
Instead of a fine of Rs. 1000, it uld
be one rupee only.

SHRI SUDHIR GIRIL: I have
brought this amendment because this
clause is inhuman and immoral. Even
if the worker is punished with a fine,
the provision has been made that he
will also be imprisoned and if he is
imprisoned, the members of his family
will guffer. Even they will face death,
So, 1 have brought this amendment so
that they can do away with their pro-
posed punishment of imprisonment.

SHRI SAIFUDDIN CHOUDHURY:
The Bill blames the worker for hinder-
ing the industrial development and
the progress of the country, and is
meting out punishment o0 him. In my
apinion, he ig not to he blamed. Wor-
kers are the creators of the wealth of
our society. Government must know
that it is the working class which
can build the South Bleck and also
Raj Ghats.

2200 hrs.

SHRI HANNAN MOLLAH:
Through my amendment No. 241, I
propose to reduce the term of puni-
shment and the amount of fine imvol-
ved. I request thgt thigy may be ac-
cepted.

MR. DEPUTY-SPEAKER: Shri
Samar Mukherjee does not want to
speak on his amendment No. 288, Now
Shri M. M. Lawrence on his amand-
ments No. 342 and 502.

SHRI M. M. LAWRENCE: In our
country, the worker has got only the
labour power; and he is helping the
‘mployer to produce the products and
tommodities. The employer purch-
ases that labour of the workers and
tells i fn the form of products and

prafd-amd amsisses wealth.

2 S—20

g2 ¥

Bill

Only through colieetive bargaining
can the working class get some bene-
fits like wage hike, allowances and
bouns By passing this Bill, Govern-
ment iz taking away the collective
bargnining power, ounly to the advan-
tage of the exploiter. This Govern-
ment has no faith in the working
class of our eountry. Thigz Bill ig the
declaration of that attitude of this
Government towards the working
class who are the creaters of valuable
wealth and are the formost patriots of
our country who have worked and
fought in the forefront for the lib-
eration of our country from the stsen-
glehold of the imperialists. Govern-
ment is going against the spirit of the
freedom struggle. It is defaming and
dishonouring the martyrs who fought
for the freedom of our beloved coun-
. 'This Government js trying to
handcuff the workers, and to jail
them—or no mistake of theirs.

MR. DEPUTY-SPEAKER: Hand-

cuff is mentioneg anywher‘l in the
BillL

SHRI M. M. LAWRENCE: Sir, it
ig implied there, There are using
only the collective bargaining pow-
er. It the employer—whether it
is the Government or the private
employer—is not willing to accede to
his peasonable demand for wage
hike, bonus or allowances through
bargaining, he must have the right
to strike. Ihstead of allowing that
.Government wants the right to jall
the struggling workers. It is Inhuman
barbarous and undemocratic.® It
should be withdrawn. My amend-
.ment will_take away the jail portion
of the punishment. 1 strongly @ap-
peal to the Home Minister to am-pt
my amendment

e

- SHRI A. K. ROY: As the ineffec-
-livenesg and sluggishnese of*® Gov-
ernment machinery, especially the
conciliation machinery is responsible
for most of the work stoppuges, we
should be mose cautlous in prescrio-
ing pensal provisions against work-
men. In the Central Labour De-
partment, 1961 disputes were there
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(Shri A. K. Royl & d . -
“in 1876. Out of them, 1000 failed.
-No6 settlement came. Only one was
‘referred to arbitration. .So this is
the record. I say penal provisions
like imprisonment etc, should be left
to the discretion of the national tri
bunal or some such high powered
board so that it could be judiciously
applied,
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MR. DEPUTY SPEAKER: Now I
shall put all the amendments moved
to Clause 5 to the vote of the House.

Amendments Nos 14, 15, 32, 33, 34, 74,
93, 94, 95, 115, 125, 138, 158, 191, 211
212; 229; 241; 265, 342, 387, 452 and 502
were put and negatived.

MR. DEPUTY-SPEAKER;: The
question is:

“That Clause § stand part of the
BilL"

The Lok Sabha divided:
Division No. 22] [22.11 hre.

AYES

Ahmed, Shri Kamaluddin
Ankineedu Prasad Rao, Shri P.
Anuragi, Shri Godil Prasad
Appalanagidu, Shri S R A. S
Arakal, Shri Xavier

Azad, Shri Bhagwat Jha

Azad, Shri Ghulam Nabi
Baitha, Shri D. L.

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri

Bansi Lal, Shri

Barot, Shri Maganbhai

Barway, Shri J. C

Behera, Shri Rasabehari
Bhagwan Dev, Acharya
Bhakta, Shri Mamoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.

Bhol, Dr. Krupasindhu

Bhole, Shri R R.

Bhuria, Shri Dileep Singh oo
Brar, Shrimati Qurbinder Ksur
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Chakradhari Singh, Ehrl
Chandra Shekhar Singh, Shri
Chandrashekharappa, Shri T. V.
Chaturvedi, Shrimatl Vidyawati
Chaudhary, Shri Manphool Bingh
Chavan, Shri S. B.

Chennupati, Shrimati Vidya
Choudhury, Shri A. B. A. Ghanl Khan
Dalbir Singh, Shri

Das, Shri A. C.

Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.

Era Anbarasu, Shri

Gadgil, Shri V. N.

Gadhavi, Shri Bheravadan K.
Gaikwad, Shri Udaysingrae

Gandhi, Shri Rajiv

Gehlot, Shri Ashok
Ghufran Azam, Shri

Gireraj Singh, Shri
Gomango, Shri Giridhar
Gounder, Shri A. Senapathi
Gowda, Shri D. M. Putte
Gowda, Shri H. N. Nan]e
Gulsher Ahmed, Shri
Jadeja, Shri Daulatsinhji
Jain, Shri Bhiku Ram

Jain, Shri Nihal Singh

Jain Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Shri Chintamani

Jha, Shri Kamal Nath
Kamla Kumari, Kumari
Karma, Shri Laxman
Keyur Bhusan, Shri
Kidwai, Shrimat! Mohsina
Krishna, Shri 8 M. ’
Krishna Pratap Singh, Shri
Kuchan, Shri Gangadhar B.
Kunwar Ram, Shri

Kusuma Krishna Murthy, Shri
Lakkappa, Shri K. :
Mahendra Prased, Bhri

Bill
Makwana, Shrl Narsinh
Mallanna Shri K.
Mallick, Shri Laksfiman
Mallikarjun, Shri
Mallu, Shri Anantha Ramulu
Meena, Shri Ram Kumar
Mehta, Dr. Mahipatray M.
Mishra, Shri Ram Nagina
Mishra, Shri Uma Kant
Misra, Shri Harinatha
Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Mohite Shri Yashwantrao
More, Shri Ramkrishna
Motilal Singh, Shri

Murthy, Shri M. V. Chandrashekhara
Murugian, Shri S

Muthu Kumaran, Shri R.
Muttemwar, Shri Vilas
Nagina Rai, Shri

Nalkar, Shri ‘D. K.

Nalir, Shri B. K.

Namgyal, Shri P.

Narayana, Shri K. S.

Netam, Shri Arvind

Nikhra, Shri Rameshwar
Oraon, Shri Kartik

Pandey, Bhri Krishna Chandra
Panigrahi, Shri Chintamani
Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao
Parmar Shri Hiralal R.
Parthasarathy, Shri P.

Patel, Shri Mohanbhal

Patel, Shri Bhantubhai

Patel, Shri Uttambhai H.
Patll, Shri A. T.

Patil, Shri Chandrabhan Athare
Patil, Shri Shivraj] V.

Patil, Shri Veerendra

Patil, ghri Vijay N.

Patnaik, S8hrimati Jayanti
Pattabhi Rama Rao, Bhri 8. B. P.

Pilot, Shri Rajesh,
Poojary, 8hrl Janardhana . .
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Prasan Kumar, 87 4 #° ¥ 0¥
Pullaiah, Shri Darur
Pushpa Devi Singh Kumman
Quadri, St & ¥,

. -
Rahim, Shri A. A.
Raju, Shri P. V. G.
Ram, Shri Ramswaroop
Ran Vir Singh, Shri
Rane, Shrimati Sanyogifa
Ranga, Prof. N. G.
Ranjit Singh, Shn
Rao, Shrimati B. Radliabal Ananda
Rao, Shri M. Nageswars
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Snty:nlmql
Raut, Shri Bhola
Ravani, Shri Navin
Reddi, Shri G. S.
Reddy, Shri K. Obul
Reddy Shri M. Ram Gopal

Reddy, Shri P. Venkata
Saminuddin, Shri

Sangma, Shri P. A.

Satish Prasad Singh, Shn
Satya Deo Singh, Prof
Sebastian, Shri S. A. Doral .
Sethi, Shri Arjun

Sethi, Shri P. C. -
Shaktawat, Prof. Nirmala Kumart
Shankaranand, Shri B. .
Shanmugam, Shri P...,.<m ..
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma, Shri Nawal KisBore
Shastri, Shri Dharam Das .
Shiv Shankar, Shrd P. ... =
Shivendra Bahadur Singh, 8hri
Bidnal Shri S. B.

Singh, Br; B N3~ --v ,
Singh Deo, Shri K. P, 4 --
Sinha, Shrimstd Reroetedbrd

Soren, Bhﬁ Shibu m;. -~
Spwrow, Shel R 8.
Sreenivesa Prased, Shri V.
Stephen, Shri G- M. n
Sukhadia, Shri Mohan Lal
Sultanpuri, Shri Krishan Dutt
Sunder Singh, Shri

Swami Shri K. A

Tariq Anwar, Shri

Tayyab Hussain, Shri

Tewary, Prof. K. K.

Thorat, Shri Bhausaheb

Tiwarl, Shri Narayan Dait
Tytler, Shri Jagdish -

Vairale, Sshri Madhusudan
Varma, Shri Jai Ram
Venkatasubbaiah, Shri P.
Vijayaraghavan, Shri V. S.
Virbhadra Singh, Shri

Vyas, Shri Girdhari Lal

Wagh, Dr. Pratap

Wasnik, Shri Balkrishna Ramchandra
Yadav, Shri Ram Singh :
Yusuf, Shri Mohmed

Zail Singh, Shri

Zainul Basher, Shri

NOFS

Acharia, Shri Basudeb

Balan, Shri A. K.

Balanandan, Shri k.

Barman, Shri Palas

Basu, Shri Chitta

Bhattacharyya, Shri Bushil
Biswas, Shri Ajoy -
Chakraborty, Shri, Setyasadben
Chatterjee, Shri Semnnafh
Chaudhary, Shri Matibhai
Chaudhuri, Shei Tridib
Choudhury; Shri Salfuddin -
Dag, Sari R P. pppr . »& gms
Ghosh Goswami, Shrimati Bibha
Girl, Shri Sudhir + ¢
Gopalan, Shrimati Susesia -
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Gupta, Shri Indrajit
Halder, Shrli Krishna Chandra
Hannan Mollah, Shri
Hw.o m Hllﬂll
Imbichibavg, Shri E K
Jatiya, Shri Satyanarayan
Kodiyan, Shri P. K
Lawrence, Shri M. M.
Mahata, Bhri Chitta
Mandal, ‘Bh.rl Mukunda
Mandal, Shri Sanat Kumar
Mhalgi, Shri R. K.

Misra, Shri Satyagopal
Modak, Shri Bijoy
Mohammed Ismail, Shr
Mukherjee, Shrimati Geeta
Mukherjee, Shri Samar
Muzaffar Hussain, Shri Syed
Pal, Prol. Rup Chand
Parulekar, Shri Bapusahsb
Pathak, Shri Ansoda
Rai, Shri M. Ramanna
Rajan, Shri K. A.

Rajda, Shri Ratansinb
ttRamamurthy, Shri K,
Riyan, Shri Baju Ban

Roy, Dr. Saradish

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Baha, Shri Gadadhar

Sen, Shri Subodh

Shastri, Shri Famavatar
Shejwalkar, Shri N. K.
Buraj Bhan, Shri

Burya Narayan 8ingh, Shri
Tirkey, Shri Pius
Unnikrishnan, Shri K. P.
Varma, Shri Ravindra

Yadav, Shri’ Vijay Kumar _
Zainal Abedin Shri .

MR. DEPUTY-SPEAKER: Subject
to correction, the result® of the divi-
sion is: Ayes 179; Noes 56. o

The motion was adopted.
Clause 5 was added to the Bill.

MR, DEPUTY-SPEAKER: Hon
Members, a humble request to the
hon., Members Imm the Chair. The
spirit of pll the = amendments, as I
could understand from th Govern~
ment, is very well re . Even
our Home Minister has said that the
amendments are quite reasonable,
but they are not acceptable to him.
Therefare, the spirit of the amendment
is that the Government should be very
careful in implementing this Act. There-
fore, they have undarstood the spirit
of the amendments. I would wvery
much ask the Members from the
Opposition not to press their amend-
ments and as one belonging to the
Opposition also, 1 am making this
request, The spirit of the amend-
ments has been understoog by the
Government. Is it not, Mr., Home
Minister? The Home Minister has
understood it It js already 10
o'clock. Therefore, wil] you kindly
cooperate?

SHRI SUNIL MAITRA: Are you
asking us to....(Interruptions).

MR. DEPUTY-SPEAKER: I will
make this request after one  hour.
Let me try.

Clauge -8—(Penalty for instipation,
m‘)

SHRI CHITTA BASU: 1 beg to
move:

Page 4, line 20,—
for *one year” substitute -"one
month” (16).

—_— .-
ttWrongly voted for NOES

*‘The follawing Members alse recorded their votes:
AYES: Sarvshri Seth Hembrom, Shantsram Potdukhe, Ramayan Raj

'nd K. Ramamurthy;
Bag,

¥

NOES: Sarvshri A. K. Roy, Niren Ghosh, Sunil Maitra and Aji:
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[Shri Chitta Basu] ) punishable with fine which . may=
Page 4, line 25— extend to ten rupees.” (161).
for ousand” substitute -
u:ﬂ (17? b e . Page 4, line 25, -
SHRI MUKUNDA MANDAL: 1 for “year” substitute “week” (162). ~
e to move: SHRI SUSHIL BHATTACHARYA:
Page 4, line 20— 1 beg to move: " - .
for “one 'yem:” substifute “two Page 4, for lines 25 and 26,—
days” (58). -
Page 25 — substitut> ‘“one day or with fine
‘;‘_ :'t':l:.thounnd rupees” sub- which may extend to one rupee
stitute “rupees two" (59) only” (182).
SHRI SUNIL, MAITRA: ] beg to SHRI SAIFUDDIN CHAUDHURY: 1
move; beg to move:
Page 4, line 25— . Page 4—
for “to one year’ substitute “till .
the rising of the court” (75). for clause 0 substitute—
Page 4, line 23— “8 Any person who instigates or

incites other persons to attack wor-
kers causing disturbance in produc-
tion shall be punishable with impri-

for “two thousand rupees” sub-
stitute “Ave-paise” (76).

SHRI RUP CHAND PAL: 1 beg to sonment for a term which may ex-
move: tend to one year or with fine which
Page 4, lines 24 and 25— may _exhend to two thousand rupees
omit “with imprisonment for a or with both." (230).
term which may extend to one year,
for” (96). SHRI HANNAN MOLLAH; I beg to

move:
Page 4 lines 25 and 28,—

for “which may extended to two Fage 4. ling 25,—

thousand rupees. or with both” for ‘one year" substitute “one
Substitute “of 5 paise” (97). day” (244).
SHRI KRISHNA CHANDRA HAL- P li —
DER: I beg to move: agt 4. line 2.
Page 4, — for ‘“two  thousand”  substitute
for lines 24 to 26— “twenty five” (245).
substitute “Act shall not be SHR| SATYAGOPAL MISRA: I beg
punishable with imprisonment but to move:
?;l?';)be charged rupees five as fine Page 4, line 25—
SHRI SATYANARAYAN JATIYA: for “two thousand rupees” sub-
I beg to move: stitute “one rupee” (307).
Page 4, line 23— Page 4, lineg 25 and 26—
thi::ut. o:t "?ﬁ:me acty in fur- omit, “or with both” (308).
SHRI SOMNATH CHATTERJEE: 1 SHRI A. K. ROY: I beg to move:
beg to move: Page 4, lines 24 to 26,—
Sntiedll for imprisonment { term
. or a
for clause 6, substitute— which may extend to one year, o
“8. Any person who knowingly en- with fine which may extend to tw0

courages unjustifieq strike may ‘be thousand rupees, or with both”.
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- . a. B &
‘substitute—" T _
“imprisonment or fine as would be
decided by the National Tribunal
~ for labour to which the case would
. be referred” (388).

SHR] VIJAY KUMAR YADAV: I beg
to move:

Page 4, lines 24 to 26—

for ‘“imprisonment for a term
which may extend to One Yyear, or
with fine which may extend to two
thousand rupees, or with both”

substitute ‘fine which may extend
to twenty-one rupees"” (454).

SHRI AJAY BISWAS: I beg to move:
Pa‘e 49 lil'le 350_'

for ‘“two thousand" substitute
“one” (482).

SHRI M. M. LAWRENCE: [ beg to
move: ~

Page 4,—
for lineg 24 to 26, substitute—

“Act shal] not be punishable with
imprisonment but may be fined for
rupees two™ (503).

MR. DEPUTY-SPEAKER: I am
making another request from the
Chair. Hon. members who have moved
their amendments will only read thelr
amendments. T am not going to allow
any speech. I am requesting Mr.
Chitta Basu, who is a very good
frieng of mine. You just read your
amendments.

SHRI CHITTA BASU: I believe you
are hungry.

MR. DEPUTY-SPEAKFER: No, Sir. I
am very much worried that every one
of you is hungry.

SHRI CHITTA BASU: I have learnt

from Shri Somnath Chatterjee that

You had also been a victim of these
rules,

MR. DEPUTY-SPEAKER: Why do
¥ou bring in that extraneous things?

SHRI CHITTA BASU: I have point-
®d out on an earlier occasion that the

Bill

Government wants to crush organised -
trade union movement. You look at
the wording of the clause; “Any per-
son who instigates or Incites sther
persons...” Did you instigate? Did you
incite?

MR. DEPUTY-SPEAKER: I have
forgotten everything now.

SHRI CHITTA BASU: 1 believed
you did not incite. I firmly believe
that you wanted to uphold the right
of the workers to go on_strike as a last
weapon to realise their demands. But
the entire thrust of the Government'’s
move is to annihilate, emasculate and
destroy the organised trade union
movement in this country. Therefore,
in order to break the srike, in order
to break the unity and the trade
union rights of the workers, they have
sought to punish the trade umnion lea-
ders. The punishment is one year's
imprisonment. If a worker goes on
strike, the punishment for him js six
months. But jf you incite themn to g0
on strike, your punishment ig one
year's imprisonment. Suppose your-
self or myself or any M.P. goes to
Tami] Nadu and fing some workers
on strike. They come to you and
you expresg your support t, them.
Dy you know what will happen
According to this clause you wil] also
be arresteq and put behind the bar
for one year ang fined Rs. 2000/-.

MR. DEPUTY-SPEAKER: So also
you.

SHRI CHITTA BASU: Yes, Sir, 1
am also in the same category. For
what fault of mine should [ go to

prison?

MR. DEPUTY-SPEAKER: It is a
promotional avenue for a public men
to go to the prison.

SHRI CHITTA BASU: I have given
a modest amendment. I said that the
imprisonment should be for one month
ang the fine should be Rs. 10/. which
is within the reach of the worker.

SHRI INDRAJIT GUPTA: Wil it,
be acceptable in Khalistan currency?

SHRI MUKUNDA MANDAL: This
claugg contradicts the fundamental
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[Shri Mukunda Mandal] -
right to farm assoclation and union
The penally for insligating or inciting
is Bs. 2000/- fine and ene year's jail
My emendment ig thet the imprisonm-
ment should be for two days and &
fine of Rs. 2/_ only.

MR. DEPUTY-SPEAKER: The boa
Members are not serious when they
say, one rupee or two rupees. They
shouly behave responsibly.

SHRI MUKUNDA MANDAL: This
cdlause is directed .against the political
apponents and trade union weorkers

MR. DEPUTY-SPRAKER: Why
should you Dot be bolg enough and
say that you do not want fine? When
you say, tem paise, the means, you
accept the principle of fine.

SHRI SUNIL MAITRA: You said
fhat the opposition should behave res-
ponsibly. You cannot expect this Go-
vernment to behave respansibly by
bringing forwarq such a Bill What
do you mean by instigayjon? What
do you mean by incitement?

(Interruptions)

MR DEPUTY-SPEAKER: Mr,
Sunil Maitra, you please address me.

(Interruptions)

MR. DEPUTY.SPEAKER: Mr,
Sunil Maitra, you please addresy the
vhair; 1 am requesting you

(Interruptions)

MR DEPUTY-SPEAKER. Order,
order Mr. Sunil Maitra, why do you
look at them? You see Me. Now order
has been restored. Please continue.

(Interraptions)

MR. DEPUTY-SPEAKER: No side
tdlk please. ‘Order, orders Please you
must all eo-operate.

(Interruptions)

MR. DEPUTY-SPEAKER. Order,
order. Nothing is being recorded with-
out my permission.

. {Interruptions)

185 ’ A

MR DEPUTY-SPEAKER: Mr. Bam-
avatar Shastri, do not exhaust your-
self. You have got t6 speek also.
Qnder, order piesse. Al] of you may
8it down. Now, Mr. Maitra may speak.

SHRI SUNIL MAITRA: By incite-
ment nr by imstigetion, ¢hey only
mean support to the strike.

(Interruptions) @
MR. DEPUTY-SPEAKER: Nothing
bas gone on record.

SHR[ SUNIL MAITRA: That means,
it I support the strike..

{Interruptions)

MR DEPUTY-SPEAKER: The others
have not gone on record.

SHRI SUNIL MAITRA: Why should
it not go on record, Sir?

MR DEPUTY-SPEAKER: 1 have
already said that amy speech or any
discussion without my permission will
not go on record. It is a general
rule. You can now speak. Your speech
wil go on record.

SHR] SUNIL MAITRA: The momant
you say it, it will not go on record?
You are repeatedly saying this.

MR DEPUTYS&PEAKER: Don't
put that question to me, Mr. Maitre
Man is always pot happy. Any speech
or any discussion without the permis-
sion of the Chair will not go on
record. That jg the genera] ruling by
the Speaker.

BHR] SUNIL MAITRA: In clause 6,
by instigation and incitement they caly
mean support to the etrike. If [ sup-
port the strike, I will have to . go to0
jail for six months and I will be fined
Rs. 2000/-.

(Interruptions)

MR DEPUTY-SPEAKER: You please
address me.

(Interruptions)

SHRI SUNIL MAITRA: So, MW
amendment is that instead of imprison-
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ment for one year 1 shoyld be, M
the risiog of the coust  and the fine
should -be five., palse instead’ of

Bs. 2000...., - prtiar »
MR TDEPUTY-SPEAKER: Shri Rup

‘Chand Pal o

PROF. RUP CHAND PAL: Sir, this
Government is bshaving like a colonial
power.

(Interruptions)

MR. DEPUTY-SPEAKER: Flease ad-
dress the Chair. )

PROF. RUP CHAND PAL: They are
trying to suppress the.,

(Interruptions)

MR. DEPUTY-SPEAKER:
come to your amendment.

PROF. RUP CHAND PAL: Sir, this
is a very dangerous and pernicious
clause. By using this they will try
to....

AN HON. MEMBER: He Is speaking

on the amendment or on something
else?

Please

PROF. RUP CHAND PAL: Yes, on
the amendment. On amendmeat 1 am
speaking. Have you read it?

(Interruptions)

MR. DEPUTY-SPEAKER: Flease
address the chair.

(Interryptions)

MR DEPUTY-SPEAKER: You plesse
sit down. Any remark made on any side
without my permission, please do not
record.

(Interruptions)

PROF. RUP CHAND PAL: This pro-
vision will be used against the political
opponents and it will be used against
whoever does not support them. We
are very serious ebout this and we nrre
very serious -about what they are going
to do. So we have tried in my amend-
Mment to diminifh the suffering of the
People and my amendment is to Jo
iway with the provision of imprison-
Ment, do away with the provision of
fine and bring it down to five paise.

T

g ‘ T 3
{Ssm1 Gmasxr AAMEID in the Chair]

o r
SHRI KRISHNA CHANDRA HAL-
DER: Mr. Chairman, Sir, my am-
endment ! No. 116 is 4o clause 6. I
wanted to substitute pege 4, lines
24 to 26, where it is written:

2233 ‘hra . SRR L
a1

“Act shall be punishable with
imprisonment for a terrn which
may extend to one year .or with fine
which may extend to two thousand
rupees or with both.”

]
I want to substitute the above with
the following wording:

“Act shall not be punishable with
imprisonment, but may be charg-
ed rupees flve as fine.”

Here it is written ‘penalty for in-
stigation. My colleague hag already
said that if anybody supports @
strike then the Government will
say that he is instigating fhe trike.
Sir, really thig should not be there
in clause 6. 80, my amendment is
very simple, reasonable and [ am
against any punishment—imprison-
ment or fine of Rs. 1,000/- As men-
tioned in my amendment, fine of
Rs. 5/- should be enough. I think
you will advise the ‘hon. Minister to
accept my measonable amendment.
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i

SHRI AJOY BISWAS: My amend-
ment ig simple one. If one goes
on strike and if hig mother serves
the food, then his mother will be
arrested,

MR. CHAIRMAN: You tell us what
do you want?

(Interruptions)

SHRI AJOY BISWAS: His father
will be arreated and fined. It is a’
rule of jungle. So my amendment
is that the fine should be Re. 1/- ana
jail will be for one day.

SHRI SUSHIL BHATTACHARYA:
This is another penal provision. This
will also be used against the trade
union organisers, particularly against
the political opponents. That is why
I have opposed this clause. I have
suggested that instead of one year It
abould be one day and instead of a fine
of Rs. 2,000 the fine should be Re. )
only.

SHRI SAIFUDDIN CHOUDHURY: 1
fail to understand how such a provi-
sion can be brought by them.

SHRI SATYAGOPAL MISRA: rIhis
is a direct attack on the trade union
leaders (Interruptions). It will be
used against the politica] opponents.
Not only in our country....

MR. CHAIRMAN: Do you want
punishment or not?

SHRI SATYAGOPAL MISRA: Not
only in our country but also in the
whole world trade union leaders are
respected by all secflons of people
(Interruptions). Shri Azad and Shri
Venkatasubbaiah, they do not bother
about it. I have given my amendment
to reduce the punishment because this
particular clause of black Bill is
directed against the trade union leaders
and directed to be used against politi-
cal opponents.

SHRI A. K ROY: This particular
savage clause is directed against the
teade unions. The ambit of the clause
is very wide. ‘Excifing’, ‘inciting'—

these are the terms. It has got every
scope to be mis-used by any executive.
Bo, it warrants some caution. Who has
to decide whether the man is really
exciting or inciting and what is the
seriousness of this Instigation and
quantum of that (ncitement? That
is why, in this amendment I have
suggested that the matter should be re-
ferred to some national tribunal or
high-powered body presided over by
some High Court judge so that they
can investigate It and correcfly as-
@ess it even under the purview of
the present Bill,

This is my submission.

ot faww war grew @ Aarefy
agza, 7 sww4r g f& g gn
™ WA W TRWM W T
fFafet & faeme fear sl
7 fqu &% o ® W ¥ fan
gg HWEA T&T R

SHRI M. M. LAWRENCE: Mr.
Chairman, Sir, those who are willing
to learn the lesson of history will
agree with mg that no Government
in the world has succeeaed for ever

in punishing the workers and tke
people who have supported their
cause. Hitler, Mussoline, France

and Salazar angd other dictators who
passed so many fascist enactments
have doomed for ever and their
traces have gone from history. They
have been thrown into the dustbin ol
history, Likewise, a day will come.
the people who now pass this kind
of draconian measure will be thrown
into the dustbin of history by tb®
people. You take away the pumr
ishment clause ana make it only RS
2/- ag fine.
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THE MINISTER OF STATE IN-.
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAKWA-
NA): The Home Minister has already
explained that after due considera-
tion, all the amendments are not
acceptable,

MR. CHAIRMAN: I will now put
all the Amendments moved to Clause
8 together to the vote of the House.

Amendments Nos, 16, 17, 58, 58, 75,
76; 96; 116, 126, 161, 162, 192, 230; 244;
245, 307, 308, 388, 454, 492 and 503
were put and negdtived.

1
MR. CHAIRMAN: The question is:

“That clause 6 stand part of the
Bill”

The Lok Sabha divided:

Division No. 23] [22.46 hrs.

AYES

Ahmed, Shri Kamaluddin
Ankineedu Prasad Rao, Shri P,
Anuragi, Shri Godil Prasad

. Appalanaidu, Shri S. R. A. S
Arakal, Shri Xavier
\zad, Shrij Bhagwat Jha
Jajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri
Bansi Lal, Shri
Barot. Shri Maganbhai
Barway, Shri J. C.
Behera, Shri Rasabehari
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.
Bhoi, Dr. Krupasindhu
Bhole, Shri R. R.
Bhuria, Shri Dileep Singh
Birender Singh, Rao
Brer, Shrimati Gurbrinder Kaur

Brijendra Pal Singh, Shri
Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chandrashekharappa, Shri T. V.
Chaturvedi, Shrimati Vidyawati
Chaudhary, Shri Manphool Singh
Chavan, Shri S. B.
Chennupati, Shrimati Vidya
Dalbir Singh, Shri

Das, Shri A, C.

Dennis, Shri N,

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.

Era Anbarasu, Shri
Fernandes, Shri Oscar
Gadgil, Shrij V. N.

Gadhavi, Shri Bheravadan K.
Gaikwad, Shri Udaysingrao
Gamit, Shri Chhitubhai
Gandhi, Shri Rajiv

Gehlot, Shri Ashok

Ghufran Azam, Shri

Gireraj Singh, Shri
Gomango, Shri Giridhar
Gounder, Shri A. Senapathi
Gowda, Shri D. M, Putte
Jadeja, Shri Daulatsinhji
Jain, Shri Bhiku Ram

Jain, Shri Nihal Singh

Jain, Shri Virdhi Chander
Jamilur Rahman, Shri

Jena, Shri Chintamani

Jha, Shri Kamal Nath

Kamla Kumari, Kumari
Karma, Shrij Laxman

Keyur Bhusan, Shri

Kidwai, Shrimati Mohaina
Krishna, Shri §. M.

Krishna pratap Singh, Shri
Kuchan, Shri Gangadhar S.
Kunwar Ram, Shri

Kusuma Krishna Murthy, Shri
Lakkappa, Shri K.

Madhuri Singh, Shrimati
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Mahajan, S8hrl Vikram
Mahendra Prasad, Shri
Makwana, Shri Narsinh
Mallick, Shri Lakshman

’ Malikarjun, Shri

Mallu, Shri Anantha Ramulu
Meena, Shri Ram Kumar
Mehta, Dr. Mahipatray M.
Mishra, Shri Ram Nagina
Mishra, Shri Uma Kant

Misra, Shri Harinatha

Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Mohite, Shri Yashwantrao
More, Shri Ramkrishna

Motilal Singh, Shri

Murthy, Shri M. V. Chandrashekhara
Murugian, Shri S,

Muthu Kumaran, Shri R.
Muttemwar, Shri Vilas

Nagina Rai, Shri

Naikar, Shri D. K.

Nair, Shri B. K.

Namgyal, Shri P,

Netam, Shri Arvind

Nikhrs, Shri Rameshwar
Oraon, Shri Kartik

Panday, Shri Kedar

Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao
Parmar, Shri Hiralal R.
Parthasarathy, Shri P.

Patel, Shri Mcdhanbhal

Patel, Shri Shantubhai

Patel, Shri Uttambhai H.

Patil, Shri A. T.

Patil, Shri Chandrabhan Athare
Patil, Shri Shivraj V.

Patil, Shri Veerendra

Patil, Shri Vijay N.

Patnaik, Shrimati Jayanti

Pattabhi Rama Rao, Shri 8. B. P,

Pilot, Shri Rajesh
Potdulshe, Shri Sbantaram
Presan Kumar, Shri 8. N.
Pushpa Devi Singh, Kumari
Quadri, Shri S. T.

Rahim, Shr A. A.

Ram, Shri Ramswroqp
Ramamurthy, Shri K. -
Ran Vir Singh, Shri

Rane, Shrimati Sanyogita
Ranjit Singh, Shri

Rao, Shrimeti B. Redhabhai Anands
Rao, Shri M. S. Banjeevi .
Raut, Shri Bhola

Ravani, Shri Navin

Reddi, Sbri G. 8.

Reddy, Shri K. Obul
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata
Saminuddin, Shri

Sangma, Shri P. A.

Satish Prasad Singh, Shri
Satya Deo Singh, Prof,
Sawant, Shri T. M.
Sebastian, Shri S. A. Doraj
Sethi, Shri Arjun
Shaktawat, Prof. Nirmala Kumari
Shankaranand, Shri B.
Shanmugam, Shri P.
Sharma, Shri Kall Charan
Sharma, Shri Nand Kishore

Sharma, Shri Nawal Kishore
Shastri, Shri Dharam Dass

Shriv Shankar, Shrj P.
Shivendra Bahadur Singh, Shri
Shukla, Shri Vidya .Charan
Sidnal, Shri S. B.

Singh, Dr. B. N.

Singh Deo, Shri K P.

Sinha, Shrimati Ramdulari
Soren, Shri Shibu

Soundararajap, Shri N.
Sparrow, Shri R. S.
Sreenivasa Prasad, Shri V.
Sukhadia,. Shri Mohan Lal
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Sultanpurt, Shri Krighsn Dutt
Sunder Singh, Shri

Terly Anwer, Shri

Tayyab Hussaln, Shrl

“Pewary, Prof. K. K.

Hhorat, Shri Bhausaheb
Tiwari, Shri Narayan Datt
Tytler, Shri Jagdish
Varma, Shri Jat Ram
Venketasubbaleh, Shri p.
Virhadra Singh, Shri

* Vyns, Shri Girdahr Lal

Wagh, Dr. Pratap

Wasnik, Shri Balkrishna Ramchandra

Yadav, Shri Ram Singh
Yusuf, Shri Mohmed
Zall Singh, Shri

Zainul Basher. Shri

NOES

Acharia, Shti Basudeb
Batan, Shri A. K.
Balanandan, Shri E.
Barman, Shry Palas
Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Biswas, Shri Ajoy
Chakraborty, Shri Satyssadhan
Chaudhurf, Shri Tridib
Choudhury, Shri Saifuddin
Das, Shri R P, ’
Ghosh, Shri Niren

Hhosh Goswwtni, Bﬂrlmﬂl ﬂlbht
Girl, Shei Sudhir _

Jopalin, Shrinmaty Sl.edn
Gupta, Shri Indrajit

Hilder, Shri Krishia Chandra

+ *Wrongly voteg for NOES

Hannan Mollah, St
Hasda, Shri Matild |,
Imbichibave, Shri E. K
Jatiye, Shti Satyanaraymm
Jha, Shri Bhogendra’
Kodiyan, Shri P. K.
Lawtence, Shri M. K.
Mahata, Shrt Chitva
Maitra, Shri Sunil

Mandal, Shri Mukunda
Mandal, Shri Sanat Kumar
Mhalgi, Shri R, K.

Misra, Shri Satyagopal
Modak, Shri Bijay
Mohammed Ismail, Shri
Mukherjee, Shrimati Geeta
Mukherjee; Shri Samar
Muzarffar Hussain, Shrl Syed
Pal, Prof. Rup Chand
Parulekar, Shri Bapusaheb
Pathak, Shri Ananda

Rai, Shri M. Ramanna
Rajan, Shri K. A.

Rajda, Shri Ratansinh
Riyan, Shr|i Baju Ban

Roy, Dr. 8aradish -

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar

Sen, Shr1 Subodh

Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Suraj mum Shey *- 77 e
Surya Naraynn Singh, Shri
*Swami, Shrt K. A.
'l'[riey. Shri Plul
Unnikrishnan, Shri K. P.
¢t Verma, Shri Ravipdra
'Vﬂlylﬁlﬁlvin. Slﬂ \" l-

L IR i
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Yadav, Shri Vijay Kumar
Zainal Abedin, Shri

MR. CHAIRMAN: Subject to correc-
tion, the result of the Division 1is:
Ayes 172, Noes 58,

The motion was adopted.
Clause 6 was added to the Bill.
‘Clause 7—(Penalty, for giving financial

. Aid to illegal strikes)
SHR1 CHITTA BASU: 1 beg to
move:
Page 4, lines 29 and 30,—
for “one year” substitute ‘“‘one
day" (18)
Page 4, line 30—
for ‘two thousand”
“ten” (189)
SHRI RAMAVATAR SHASTRI: 1
beg to move:
Page 4 line 30—
for “two thousand rupees” substi-
tute “one rupee” (36)
Page 4, lines 30 and 31,—
omit “or with both" (37)

SHRTI MUKUNDA MANDAL: I beg
to move:
Page 4, line 30,—
for “two thousand rupees” substi-
tute “rupees two” (€1)
SHRI SUNIL MAITRA:
move:
Page 4, lines 20 and 30—
for “to one year" substitute
“till the rising of the court” (77)
Page 4, line 30—
for “two thousand rupees”
substitute “five paise” (78)
PROF., RUPCHAND PAL: I beg to
move:

Page 4, lines 29 and 30—
omit “with imprisonment for a
term which may extend to one year,

or” (98)

subsgtitute

I beg to

Page 4, lines 30 and 31,—

for “which may extend to two thou-
sand rupees, or with both” substitute
“of 5 paise” (99)

SHRI KRISHNA CHANDRA HAL-
DER: I beg to move:
Page 4,—

for lines 29 to 31,—

substitute “not be punishable but
may be charged rupees flve as filne”
(11m
SHRI SATYANARAYAN JATIYA:

I beg to move:

Page 4, line 28—

after “Act” insert “for which suffi-
clent evidence admissible under law
is avallable” (127)

SHRI AJOY BISWAS: [ beg to
move:

Page 4—

for clause 7, substitute

“7. Any who fnances an unjusti-
fled strike may be punishable with a
fine of ten rupees.” (164)

SHRI SUSHIL BHATTACHARYA:
I beg to move:
Page 4, for lines 30 and 31—
substitute “day or with fine which
may extend to one rupee or with
both” (193). -
SHRI SAIFUDDIN CHOUDHURY:
1 beg to move:
Page 4, line 28—
for “a strike” substitute
“the anti-worker activities” (231)
SHRI SAMAR MUKHERJEE: I beg
to move:
Page 4—
for clause 7 substitute

“7. Any person who finances 80
unjustified strike may be pumishsble
with a fine of ten rupees” (270)

1The following Members also recorded thelr votes:
AYES: Sarvashtri D. L. Baitha, Seth Hembrom, Ramayan Ral, P. V. G. Raju,
V, 8. Vijayaraghavan and K. A, Swami;

NOES: Shri A. K. Roy and Shri Ajit Bag,

Com g
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SHRI A. K. ROY: I beg to move:
Page 4, lines 29 to 31—

for “imprisonment for a term which
may extend to one year, or with fine
which may extend to two thousand
rupees, or with both™

Substitute

“any punishment other than im-
prisonment as would be decided by
the National Tribunal for labour to
which the case would be referred”
(389)

SHRI VIJAY KUMAR YADAV: 1
beg to move:

Page 4, lines 29 to 31,—

for ‘“imprisonment for a term
which may extend to one year, or
with fine which may extend to two
thousand rupees, or with both"

substitute
(455)

“fine of one rupee”

SHRI CHITTA BASU: Clause 7 of
the Bill is all the more pernicious, It
says "Any person who knowingly ex-
pends or supplies any money in fur-
therance or support of a strike which
is illegal™ ig liable to certain kinds of
punishment, I would only implore you
to consider the fact that there are
many families, including our own mo-
thers and sisters, who generally donate
or give 3 morse]l of food to the strik-
ing workers when they go round the
city. The pernicious nature of this
measure will be clear from this. Sup-
Pose in a particular area some workers
have gone on strike and Government
has declared it as illegal; suppose they
g0 out for collecling funds or collect-
Ing food, and if one of our mothers or
sisters comes out of the door and gives
& morsel of food to those striking wor-
kers, then that mother or sister will
be hauled up by the police, she will be
Put behind the bars and she will have
o be behind the bars for one year.
Also, she will be punished with a fine
f Rs. 2,000. This is the Implication.
L therefore, implore on the entire

House that this kind of pemicious
measure is against our civilization,
against our wvalues, against our cul-
ture, against our tradition. I do not
want to make a long speech. I would
only remind the Members of the
House that many of their own family
members, their own mothers, their own
sisters, are kind and generous and they
generally come out to give alms to the
striking workers. At least in conside-
ration of their own wives, mothers and
sisters, they should refrain from having
this kind of pemicious law.

I have therefore, suggested that, if
at all they are determined to punish
them, the punishment may be impri-
sonment for one day and about fine,
it at all necessary, it may be not more
than rupees ten.

Wt TRM™AT west . g aradt
o Tg1 & " e wk gfm
g 31 ga @ Wz gfmad @
ey ¥ 37X E & ax § fo oo
A PN R A gy WA AN
qrAry 7 wgA F Arw F a1 T
wAT qEAr & g wE W fad
W frarara &1 &= 7 @, ga
A gaedt ¥ dar WA 1 werw-maw
gfad @ a1 dwdhr & afe L w-
afagl M #I H TH, | F
TAA-THT W@ A 7L, ITH 39 W
frm W& @ dur F@ ael w0
W T F@R AT AT ARAT R
faef qasqr w8 o # & €
g

W TA w WO FE g
G A ¥ 9HM W Fa I™
qefy &1 X gw M wiw ¥
Ay ¢ A I WFT F angE
AT ®T § AR EHA WY 9,
wifew agr@ar ¥ €, 2= A "graar
s 9, gfear g amr 9n)
Iy WX AENRL AT W AR
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. [ e wIRft]

o r @ afsar amgh aedt wr W
Wil weeTt wed T W e

& & uw fea-u% wqar fway ara, 7w
CRLISE L C

SHRI MUKUNDA MANDAL: I
cannot understand ,..

MR. CHAIRMAN: You do mot un-
derstand what 'is your mndnnn}?

more, .That is. my question ™ .

MR. CHAIRMAN: So you want to
reduce it from six months to . one
day and 3 fine?!’

SHRI1 MUKUNDA MANDAL:
One day and Rupee one.

SHRI SUNIL MAITRA: Two vears
ago the workers of Jay Engineering
works belonging to Lala Bharat Ram
and Charat Ram went on 5  strike
and the strike went on for 8 months.
and during all these 8 monthg the
people in the surrounding ameas do-
nated rice and money and fed the
workers. They donated rice in terms
of quintals. That way the workers
fought. As 5 consequence of this
provision in this Bill these lakhs of
people who donated rice—leave gside
the question of money—would have
to go to jall. This is atrocious and
in any democratic country thig is
unthinkable, Therefore my am-
endment ig that if gt all you punish
them, you punish them (ill the rising
of the court and a fine of five palse.

SHRI KRISHNA CHANDRA
HALDER: My amendment reads
like this:

Page 4,—
for lines 29 to 31

substitute “not be punishable but
may be charged rupees five ac
fine".

You can understand that when ther¢
sis a striiee lakhs of people includioZ
ysurmsll subscribe or domate in sup-
.Post of ., the strike. _You know !
-Am werried about lakhs of people in
cluding you: Yoeu were a forme!
Speaker of Madhya Pradesh Assen
bly and you are mow iIn the Chalr
.You are a learneg lawyer also. Whit
- happens? Thn,auh_cww
in .the MP Congress itssif and so
" of yous colleagues will eemplaint that
you have donated fos the strike, Then
. you will be arrestsd or fined. S0 fof
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all and including you, I am against
punishment. What I have said is
that it shall be punishable with a
fine of R8. 5. I am against any
punishment like imprisonment or
heavy fine. My amendment is a valid
amendment and I would warn this
Government. Don‘t follow the foot-
prints of the British imperialists, You
knoyw their fate. You pretend to
say that you are the saviour of de-
mocracy. But you are going in an
authoritarian way. You are, I can
repeat what my colleague, Mr. Som-
nath Chatterjee has said, going to-
wards fascism and the whole work-
ing classg will rise ag one man and
fight to the end against this mons!-
roug and dangerous Bill and also this
clause.

23 hrs

i wmAaremw wieqr: waAla
AYMA HZEW, W@ 7 & wwAa
37 % ufax & gg ME fear sm-

"fag § faq s & wefim
I qgf@ a1ew 9gee &

far miaw ¥ fwdlt | w1 T
AT T &1 wra, gwmafs A,
fafgdmr &, fafg & wmr &
fm fam fed; aw &, faar ey
oo ¥, fedy ¥ G9% § WET
#1E o fedt N zfowa wT T—
% ®A-AMA I@ AE g 5
T% ¥ WAEE W I ¥
i A frdi ® wodl aw ¥@A
¥ fon ®€ zagaar adi w3l O
ELEE I L o=t fgar amaar
¥ faq o a@a s ar wr @
R widward; #, el ® sO-EEar
FT 3Ig%T WA ANA S0 ATH g1 |
™ fRo wo oswga tE ¥ e far
Ay

SHRI AJOY BISWAS: Sir, the
%orkers resorting to strike are in dis-

‘n’s If the strike continues for &
bog time, they need help of others.

‘nHLS-—gg

Bill

So, the clause containing fine and
imprisonment is actually’ an uncivihs-
ed clause. The fine should be ten
rupees and the imprisonment ghould
be for one day.

SHRI SUSHIL BHATTACHARYA:
Mr. Chairman, £ir. this is another
severe penal measure for the support-
ers in the strike. Even if you pay
ten paise to a striker or if you en-
tertain him with a cup of tea you will
be treated as an instigator or an inciter
for supporting the strike. In that
case you may even be imprisoned
for a term of one year or a fine of
Rs. 2,000 or with both.

That is why I suggested that it
should be one day's imprisonment and
instead of a flne of Rs, 2,000, it
should be one rupee.

Thank you.

SHRI A K. ROY: Sir, it is atroci-
oug even to give subscription to the
striking workerg asg it can fetch a
punishment like imprisonment, More
over, here also the matter shoula be
very cautiously dealt with. Whether
the strike is legal or illegal, it is
not to be decided by the Government
or the Officers. It can be decided as
per the present law only by the Tri-
bunal. As regards the guantum of
punishment or whether there is an
offence or not, this will be referred
to the Tribunal who will decide whe-
ther the strike is legal or not, That
cannot be vested with any executive.
Specially when the issue is such, 1
think, the matter should be referred
to the Tribunal so that it can deciae
about the quantum of punishment
and the imprisonment. =

st faom gwe  aww : FwrEfy
W, &% 8F ¥ IRATE H FAT AR
FWR AR WA F WA W H
¥ sTar WA &1 gara fzar B
a® ¥ fag ar =% & 3 awf
¥ mrare o7 47 7g @Mgm 9w fear
Z .
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Fr_J
- MR, CHAIRMAN: Mr. Minister, do
You want to say anything?

SHRI YOGENDRA MAKWANA:
I regret that I cannot accept any ol
the amendments.

MR. CHAIRMAN: 1 shall put all
the amendments together to the vote
of the House.

SHRI A. K. ROY: On a point of
order, The minister need not ans-
‘wer to all the amendments moved.
At least he should answer to some
of the amendments. When we are
cooperating he should also cooperate
with us. Otherwise we shall also
try our best to obstruct the early
passage of the Bill of this nature,

MR. CHAIRMAN: Now, I will put
81l the amendmentsg to. Clause 7 to the
wvote of the House,

Amendments Nos. 18, 19, 36, 37, 6],
‘77, 78, 98, 99, 117, 127, 164; 193; 231;
270, 389 and 455 were put and mega-
tived.

MR. CHAIRMAN: Now I will put
Clause 7 to the vote of the House.

SOME HON. MEMBERS: Sir, let
the lobbies be first cleared.

MR. CHAIRMAN : Let the lobbies
be cleared.... Lobbieg have been
<leared.

The question is:
“That Clause 7 stand part of the
Bill”

The Lok Sabha divided:
Division] No. 25 [23.12 hrs.
AYES

Ahmed, Shri Kamaluddin

Ankineedu Prasad Rao, Shri P.
Anuragi., Shri Godil Prasad

Appalanaidu, Shri S. R. A. S,
Arakal, Shri Xavier

Azad, Shri Bhagwat Jha
‘Baitha. Shr D. L.

Bajpal, Dr. Rajendra Kumari
Baleshwar Ram, Shri

Bansi Lal, Shri

Barot, Shri Maganbhai

Barway, Shri J. C.
Behera, Shri Rasabehari
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.

Bhoi, Dr, Krupasindhu
Bhuria, Shri Dileep Singh
Birender Singh, Rao

Brar, Shrimati Gurbrinder Kaur

Brijendra Pal Singh, Shri
Buta Singh, Shri
Chakradhari Singh. Shr.
Chandra Shekhar Singh, Shri

Chandrashekharappa, Shri T. V.
Chaturvedi, Shrimati Vidyawati
Chaudhary, Shri Manphool Singh

Chavan, Shri S_ B.
Chennupati, Shrimati Vidya
Dalbir S!ngh. Shri

Das, Shri A, C.

Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.

Era Anbarasu, Shri
Fernandes, Shri Oscar
Gadgil. Shri V. N.
Gadhavi. Shri Bheravadan K.
Gaikwad, Shri Udaysingrao
Gamit, Shri Chh!tubhai
Gandhl. Shri Rajlv

Gehlot. Shri Ashok
Ghufran Azam, Shri
Gireraj Singh, Shri
Gomango. Shri Giridhar
Gounder, Shri A. Senapathi
Gowda, Shri D M. Putle

Jadeja, Shri Daulatsinhji
Jain, Shri Nihal Singh
Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Shri Chintamani
Jha, Shri Kamal Nath
Kamla Kumari, Kumari
Karma, Shri Laxman
Keyur Bhusan, Shri
Kidwai, Shrimati Mohsina
Krishna, Shri S. M.

Krishna Pratap Singh, Shri
Kuchan, Shri Gangadhar S,
Kanwar Ram, Shrl
Kusuma Krishna “l.:l'ﬂ'l’. Shri
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Madhuri Singh, Shrimati
Mahajan, Shri Vikram
Mahendra Prasad, Shri
Makwana, Shri Narsinh
Mallick, Shri Lakshman
Mallikarjun, Shri

Mallu, shri Anantha Ramulu
Meena, Shri Ram Kumar
Mehta, Dr. Mahipatray M.
Mishra, Shri Ram Nagina
Mishra, Shri Uma Kant
Misra, Shri Harinatha
Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantrao
More, Shri Ramkrishna
Motila] Singh, Shri

Murthy, Shri M. V. Chandrashekhara

Murugian, Shri S.

Muthu Kumaran, Shri R.
Muttemwar, Shri Vilas
Nagina Rai, Shri

Naikar, Shri D. K.

Nair, Shri B. K.

Namgyal. Shri P,

Netam, Shri Arvind
Nikhra, Shri Rameshwar
Oraon, Shri Kartik
Panday, Shri Kedar
Pandey, Shri Krishna Chandra
Panigrahi, Shri- Chintamanl
Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao
Parthasarathy, Shri P.
Patel, Shri Mohanbhai
Patel, Shri Shantubhai
Patel, Shri Uttambhai H.
Patil, Shri A. T.

Patjl, Shri Shivraj V.
Patil, Shri Uttamrao

Patil, Shri Veerendra

Patil, ghri Vijay N.
Patnaik, Shrimati Jayanti

Bill

Pattabhi Rama Rao, Shri S. B. P,
Pilot, Shri Rajesh

Petdukhe, Shri Shantaram
Prasan Kumar, Shri S. N.
Pushpa Devi Singh, Kumarl
Quadri, Shri §. T,

Rahim, Shri A. A.

Raju, Shri P, V. G.

Ram, Shri Ramswaroop
Ramamurthy, Shri K.

Ran Vir Singh, Shrj

Rane, Shrimati Sanyogita
Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. S. Sanjeevi
Raut, Shri Bhola

Ravani, Shri Navin

Reddy, Shri G. S.

Reddy, Shri K. Obul

Reddy, Shri M, Ram Gopal
Reddy, Shri P. Venkata
Saminuddin, Shri

Sangma, Shri P. A.

Satish Prasad Singh, Shri
Satya Deo Singh, Prof.
Sawant, Shri T. M,
Sebastian, Shri S. A. Doral
Sethi, Shri Arjun
Shaktawat, Prof. Nirmala Kumari
Shankaranand, Shri B.
Shanmugam, Shri P.
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma, Shri Nawa] Kishore
Shastri, Shri Dharam Dass
Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shri
Sidnal, Shri S. B,

Singh, Dr. B, N.

Singh Deo, shri K. P.
Sinha, Shrimati Ramdulari
Soren, Shri Shibu
Soundararajan, Shri N.
Sparrow, Shri R. S.



647 Res. and Essential SEPTEMBER 15, 1981 Services Maintenance Bill 648

Sreenivasag Prasad, Shri V,
Sukhadia, Shri Mohan Lal
Sultanpuri, Shri Krishan Dutt
Sunder Singh, Shri

Swami, Shri K. A.

Tariq Anwar, Shri
Tayyab Hussain, Shri
Tewary, Prof. K, K.
Thorat, Shri Bhausaheb
Tiwari, Shri Narayan Datt
Tytler, Shri Jagdish
Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Venkatasubbaiah, Shri P,
Vijayaraghavan, Shri V. 8.
Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
Wagh, Dr, Pratap

Wasnik, Shri Balkrishna Ramchandra
Yadav, Shri Ram Singh
Yusuf, Shri Mohmed

Zail Singh, Shrj

Zainul Basher, Shri

NOESs

Acharia, Shri Basudeb
Balan, Shri A. K.
Balanandan, Shri E.
Barman, Shri Palas

Basu, Shri Chitta
Bhattacharyya, Shri Sushi]
Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Chaudhuri, Shri Tridib
Choudhury, Shri Saifuddin
Das. Shri R. P.

Ghosh, Shri Niren

Ghosh Goswami, Shrimati Bibha
Giri, Shri Sudhir .
Gopalan, Shrimati Suseela
Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hannan Mollah, Shri

Hasda, Shri Matila]
Imbichibava, Shri E. K.
Jatiya, Shri Satyanarayan
Jha, Shri Bhogendra

Kodiyan, Shri P. K,
Lawrence, Shri M. M.
Mahata, Shri Chitta

Maitra, Shri Sunil

Mandal. Shri Mukunda
Mandal, Shri Sanat Kumar
Mhalgi. Shri R. K.

Misra. Shri Satyagopal
Modak. Shri Bijoy

Mohammed Ismail, Shri
Mukherjee, Shrimati Geeta
Mukherjee, Shri Samar
Muzaflar Hussain, Shri Syed
Pal, Prof.  Rup Chand
Parulekar, Shri Bapusaheb
Pathak, Shri Ananda

Rai, Shri M. Ramanna
Rajan, Shri K. A.

Rajda, Shri Ratansinh

Riyan, Shri Baju Ban

Roy, Dr. Saradish

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Sen, Shri Subodh

Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Surya Narayan Singh, Shri
Tirkey, Shri Pius

Yadav, Shri Vijay Kumar
Zainal Abedin, Shri
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*MR. CHAIRMAN: Subject to correc-
tion, the result* of the division is:
Ayes 172; Noes 53. -

“ The motion was adopted.
Clause 7 was added to the Bill.
New Clause 7-A

SHRI E. BALANANDAN (Mukunda-
puram): I beg to move:

Page 4—
after line 31, insert—

“7A Words and expressions
used in sections 4 1o 7 shall have
the meanings respectively assign-
ed to them in sections 26 to 28 of
the Industrial Disputes Act, 1947.”
(411).

MR. CHAIRMAN: He does not want
to speak. Now I will put his amend-
ment No. 411 to the vote of the House.

The question is:
Page 4,—
after line 31, insert—

“7A, Words and expressions used
in sectiong 4 to 7 shall have the
meanings respectively assigned to
them in sections 26 to 28 of the In-
dustrial Disputes Act, 1947.” (411)

The Lok Sabha divided:

Division No, 25) (23.12 hrs.

AYES

Acharia, Shri Basudeb

Balan, Shri A. K.

Balanandan, Shri E.

Barman, Shri Palas

Basu, Shri Ch:tta

Biswas, Shri Ajoy

Chaudhary, Shri Manphool Singh
Chaudhuri, Shri Tridib

Bill
Choudhury, Shri Saifuddin
Das, Shri R, P.
Ghosh, Shri Niren
Ghosh Goswami, Shrimati Bibha
Giri, Shri Sudhir
Gopalan, Shrimati Suseela
Gupta, Shri Indrajit
Haider, Shri Krishna Chandra
Hannan Mollah, Shri
Hasda, Shri Matilal
Imbichibava, Shri E. K,
Jatiya, Shri Satyanarayan
Jha, Shri Bhogendra
Lawrence, Shri M. M.
Mahata, Shri Chitta
Maitra, Shri Sunil
Mandal, Shri Mukunda
Mandal, Shri Sanat Kumar
tMishra, Shri Uma Kant
Misra, Shri Satyagopal
Modak, Shri Bijoy
Mohammed Ismail, Shri

Mukherjee, Shri Samar
Pal, Prof. Rup Chand
Parulekar, Shri Bapusaheb
Pathak, Shri Ananda

Rai, Shri M. Ramanna
Rajan, Shri K. A,
Rajda, Shri Ratansinh
Riyan, Shri Baju Ban
Roy, Dr. Saradish

Roy Pradhan, Shri Amar

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Sam'nuddin, Shri

Sen, Shri Subodh

*The following Members also recorded their votes:

AYES: Shri Ramayan Rai;

NOES: Shri A. K. Roy and Shri Ajit Bag.

*Wrongly voted for AYES

b
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Shejwalkar, Shri N. K.
Burya Narayan Singh, Shri
Yadav, Shri Vijay Kumar
1Zail Singh, Shri
Zajna] Abedin, Shri

NOES
Ahmed, Shri Kamaluddin
Ankineedu Prasad Rao, Shri P.
Anuragi, Shri God!l Prasad
Appalanaidu, Shri S R. A. 8.
Arakal, Shri Xavier
Azad, Shri Bhagwat Jha

Baitha, Shri D. L.

. Bajpai, Dr. Rajendra Kumari

Baleshwar Ram. Shri
Bansi Lal, Shri

Barot, Shri Maganbhai
Barway, Shri J. C,
Behera. Shri Rasabehar.
Bhakta., Shri Manoranjan
Bhardwaj, Shri Parasram
Bhoi. Dx. Krupasindhu
Bhuria, Shri Dileep 8ingh
Birender Singh, Rao
Brar, Shrimati Gurbrinder Kaur
Brijendra Pal Singh, Shri
Buta Singh. Shr.

Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chandrashekharappa, Shri T. V.
Chaturvedi, Shrimati Vidyawati
Chavan, Shri S. B.

Chennupati, Shrimati Vidya

Dalbir S'ngh, Shri
Das, Shri A. C.

Dennis, Shri N.

Dev, Shri Sontosh Mochan
Era Anbarasu, Shri
Fernandes, Shri George
Gadhavi, Shri Bheravadan K
Gaikwad, Shri Udaysingrao
Gamit, Shri Chhitubhai
Gandhi, Shri Rafiv

Gehlot, Shri Ashok

Ghutran Azam. Shri

Gireraj Singh, Shri
Gaomango, Shri Giridhar
Gounder, Shri A. Senapathi
Gowda, Shri D. M. Putte
Hembrom, Shri Seth
Jadeja, Shri Daulatsinhji
Jain, Shr. Nihal Singh

Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Shri Chintamani

Jha, Shri Kamal Nath
Kamla Kumari, Kumari
Karma, Shri Laxman
Kidwai. Shrimati Mohs'na
Krishna, Shri S, M.
Krishna Pratap Singh, Shri
Kuchan. Shri Gangadhar 8.
Kunwar Ram, Shri

Kusuma Krishna Murthy, Shrk
Madhuri Singh, Shrimati
Mahajan, Shri V.kram
Mahendra Prasad, Shri
Makwana, Shri Narsinh
Mallick, Shri Lakshman
Mallikarjun, Shri

Mallu, Shri Anantha Ramulu
Meena, Shri Ram Kumar
Mehta, Dr. Mahipatray M.
Mhalgi. Shri R. K.

Mishra, Shri Ram Nagina
Mistra, Shri Harinatha
Misra, Shri Nityananda
Mohanty, Shri Brajamohan
More, Shri Ramkrishna
Motiral Singh, Shri

651;

Murthy, Shri M. V. Chandrashekhara

Murugian, Shri S.
Muthu Kumaran, Shri R.
Muttemwar, Shri Vilas
Nagina Ra‘. Shri
Naikar, Shri D. K.
Nair, Shri B. K.
Namgyal, Shri-P -

Netam. Shri Arvind
Nikbra, Shri Rameshwar
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Oraon, Shri Kartik

Panday, Shri Kedar

Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Parashar. Prof. Narain Chand
Pardhi, Shri Keshaorao
Parthasarathy, Shri P.

Patel, Shri Mohanbhaj

Patel, Shri Shantubhai

Patel, Shri Uttambhai H.
Patil, Shri A. T.

Patil, Shri Shivraj V.

Pat!l. Shri Uttamrao

Patil, Shri Veerendra

Patll, Shrl Vijay N.

Patnaik, Shrimati Jayanti
Pattabhi Rama Rao, Shrdl S. B, P.
Pilot, Shri Rajesh

Potdukhe, Shri Shantaram
Prasan Kumar, Shri 8. N.
Pushpa Devi Singh, Kumarl
Quadri, Shri S. T.

Rahim, Shri A. A.

Raju. Shd P. V. G.

Ram. Shri Ramswaroop
Ramamurthy, Shri K.

Ran Vir Singh, Shri

Rane, Shrimati Sanyogita

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. S. Sanjeevi

Raut, Shri Bhola

Ravanl, Shri Navin

Reddi. Shri G. S,

Reddy, Shri M. Ram Gopal
Reddy, Shri P, Venkata
Sangma, Shri P. A.

Satya Deo Singh. Prof.
Sawant, Shri T. M.

Sebastian, Shri S. A. Doral

Bilt s
Sethi, Shri Arjun
Shaktawat, Prof. Nirmala Kumari
Shankaranand, Shri B,
Shanmugam, Shri P.
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma, Shri Nawal Kishore
Shastri, Shri Dharam Dass
t+Shastri, Shri Ramavatar
Shiv Shankar, Shri P.
Shivendra Bahadur Sirgh, Shri
Sidnal, Shri S. B.
Singh, Dr, B. N.
Sinha, Shrimati Ramdulari
Soren, Shr! Hari Har
Soundararajan, Shri N.
Sparrow, Shri R. S.
Sreenlvasa Prasad, Shri V.
Sukhadia, Shri Mohan Lal
Sultanpuri, Shri Krishan Dutt
Swami, Shri K. A,
Tarig Anwar, Shri
Tayyab Hussain, Shri
Tewary, Prof. K. K.
Tiwari, Shri Narayan Datt
Tytler, Shr. Jagdish
Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Venkatasubbaiah, Shrl P.

Vijayaraghavan, Shri V. S.
Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal

Wagh, Dr_Pratap

Wasnik, Shri Balkrishna Ramchandra
Yadav, Shri Ram S'ngh

Yusuf, Shri Mohmed

Zainu]l Basher, Shri

MR. CHAIRMAN: Subject to cor-
rection, the result{t of the division is:
Ayes 49; Noes 160.

The motion was negatived.

tWrongly voted for NOES.

ttThe following Members also

AYES: Sarvashri A. K. Roy, Ajit Bag

NOES: Sarvashri Janardhana Poojary,
yan Rai, Ghulam Nabl Azad.
Umakant Mishra,

recorded their votes:

and Ramavatar Shastri;

Sunder Singh, Keyur Bhushan, Rama-
Acharya Bhagwan Dev, Zail Singh and
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Clause 8—(Power to prohibit lockouts
in certain estazblishments,)

SHRI M. RAMANNA RAI (Kasara-
god): I beg to move:

Page 5, line 7,—

for “six months” substitute “six
years” (24)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 4, lines 39 and 40,—

for *“six months only” substi-

tute—
“as long as the establishments
work” (38)
Page 4, lines 40 to 42—

Omit *“but the Central Govern-
ment may, by a like Order, ex-
tend it for any period not exceed-
ing six months if it is satisfled
that in the public interest it is
necessary so to do.” (39)

Page 5, line 7—
for “one” substitute—
“twenty-five” (40)
Page 5, line 7,—
for “or"” substitute—
“and” (41)
Page 5, line 7,—
for *six months” substitute—
‘two years” (42)
Page 5, line 8,—

Omit ‘or with both' (43)

SHRI MUKUNDA MANDAL: I beg
to move:

Page 4, line 34—
after “prohibit lock-out”

insert “‘and closure” (62)
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Page 4, lines 39 and 40,—
for “six months” substitute—
“six years” (63)
SHRI SUNIL MAITRA: I beg to
move;
Page 5, lines 7 and 8—
for “‘one thousand rupees”

substitute ‘“thirty thousand

rupees” (80)
PROF. RUP CHAND PAL: I beg to
move:
Page 5, lineg 7 and 8,—

for “one thousand” substitute—
‘twenty thousand” (101)

SHRI SOMNATH CHATTERJEE:
1 beg to move:

Page 5, line 7—
for “six months” substitute—
“one year” (185)

SHRI SUDHIR GIRI: T beg to

move:
Page 5, lines 7 and 8,—

for “one thousand" substitute—
“fifty thousands of’ (213)

SHRI HANNAN MOLLAH: I beg
to move:
Page 5, lines 7 and 8,—
for “one thousand” substitule—
“ten thousand™ (247)
SHRI AMAR ROYPRADHAN: 1
beg to move: -
Page 5, lines 7 and 8,—
for “one thousand"” substitutc—
“one lakh” (288)

SHRI SATYAGOPAL MISRA: I
beg to move:

Page 4,—
for lines 32 to 35, substitute
“(1) Lock-outs in any esté”

blishments pertaining to any es-
sential service specified in th¢
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order shall be strictly prohibi-
ted.” (312)

SHRI CHITTA MAHATA: I beg to
move:

Page 5, lines 7 and 8,—
for “one thousand” substitute—
“fifty thousand” (322)

SHRI R. K. MHALGI: I beg to
move:

Page 4. line 34,—
after “lock-out” insert—

“or closure” (366)

Page 4, line 45—
after “lock-outs” insert
“or closure” (367)

Page 5, line 1,—
after “lock-outs” insert

“or closures” (368)
Page 5, line 5,—
after “lock-outs” insert
“or closure” (369)

SHRI INDRAJIT GUPTA: I beg to
move:

Page 4, line 34,—

after “lock-outs” insert

“and closures” (373)
Page 4, line 45—

after “lock-out” insert

“or declare any closure” (374)
Page 5, ling 1,—

after “lock-out™ insert “or clo-
sure” (375)

SHRI A. K. ROY: I beg to move:
Page 4, line 34—

after “lock-outs” insert ‘‘or
closures” (390)

Page 5, line 8,—
add at the end—

Bill

. “in a public trial to be con-
" cluded within fifteen days” (394)

SHRI VIJAY KUMAR YADAV: I
beg to move:

Page 5, line 5,—

for "“or otherwise acts in fur-
therence of a lock-out”

substitute ‘“instigates, incites,
finances for otherwise acts in fur-
therence of a lock-out or closure”
(460)

Pale 4'_
omit lines 39 to 45 (457)

Page 5, lines 7 anq 8,—

for “one thousand” substitute—
“forty thousand” (462)

SHRI AJOY BISWAS: I beg to
move:

Page 4, lines 39 and 40,—

for *“six months” substitute
‘“five years” (493)

SHRI BHOGENDRA JHA (Madhu=-
bani): I beg to move:

Page 4, lines 39 and 40,—

for 'six months' substitute ‘one
year' (503)

Page 4, line 41,—

for “six months” substitute
“one year" (506)

MR. CHAIRMAN: Now, these am-
endments are before the House. Mr.
Ramanna Rai to speak very briefly.

SHRI M. RAMANNA RAI: Sir, my
amendment is that instead of 6
months it should be six years because
if a worker enter into a strike, the
punishment is six months. Now, at
the same time, if the employer is
at fault, he should not be given the
same  punishment. He must be
given punishment of six years im-
prisonment, That is my amend.
ment.
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SHR] MUKUNDA MANDAL: Sir,
in this clause closure is not included.
Only lock-out is included. Therefore,
I have suggested an amendment to
this clause. Closure also should be
included, because due to closure pro-
duction is hampered. Government
has deliberately left out this method
of functioning of the owner, By keep-
ing closure outside the purview, they
are helping the management. Ag this
Bill is silent about closure, owners of
the units will take advantage of it.
Thousands of units are under closure;
but this Gavernment has not taken
steps against the owners of those in-
dustries. [ can refer here that in
West Bengal....

MR. CHAIRMAN: Please don't re-
fer to it now.

SHRI MUKUNDA MANDAL: These
industrialists should be brought
to book because production is hamper-
ed due to their act'vities. Again, the
punishment indicated here fis six
months, I have amended this clause
by providing it as six years.

SHRI SUNIL MAITRA: How benign-
ly does this Government appear de
mocratic—this clause shows it, It is
putting the employer and the em-
ployed on the same plane, gg if in the
society both the employer and the
employed are placed on equal foot-
ing. Therefore, if there is breach of
law, the worker has to go to jail for
six months, the employer also will
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have to undergo the same. In fact,
the employer is sucking the blood
of the workers. But this is the dis-

<nsation of the Government. My
amendment jg that instead of six
months, it shouly be six years; and
instead of Rs. 1,000/-, the fine should
be raised tp Rs. 30,000/-.

PROF. RUP CHAND PAL: Ag amply
made out from this side, our economy
puffers most,. our production suffers
most because of the employers who
resort to lay-offs and lock-outs. So,
my amendment is that in the case,
of those employers who are holding
our economy to ransom and who are
stopping our production, the punish-
ment should be more severe. So,
my amendment se¢ks to increase the
period of jail from six months to two
years, ang the amount of fine from
Rs. 1'000/ to Rs. 20,000/.

23.23 hrs

[MR. DEPUTY-SPEAKER in the Chair]

SHRI SOMNATH CHATTERJEE:
On two grounds, I am asking for
amendment to Clause 8. One: it has
been admited by the hon. Home Min-
ister that originally this clause was
not there in the Ordinance—as you
kaow; and it is only because of the
in:piring leadership of the Prime Min-
ister that it has come in. Therefore,
myv point is that it has to be treated
scparately, She is the supreme lea-
der. Because of her suggestion, this
has been done. So, six months pro-
poscd by the Home Minister cannot
be applied for the provision sugges-
ted by the Prime Minister. Therefore.
| propose that at least one year
should be prescribed; and the fine
sholld be increased from . 1,000/~
‘c Rs. 20,000/-. Equally ifiportant is
the second reason thag”lock-out is a
Veapon of offence. ile strike is a
lefensive measure. This is well set-
led. He cannot deny it. Now a wea-
Poa of offence for somebody who is

kking an offensive by declaring a

tk-out or a lay-off of his work can-

N Bill

not be treated as the same person with
the weaker section who js resorting.
to strike as a defensive weapon to
protect himself from the onslaught
of the employer. Therefore, how can
you treat them on the same footing?
The Labour Minister js here for a
chang. He can also have a discussion
with the hon. Home Minister. There-
fore, if these two are gon different
footing, different planes, diffrent
strate of the society different strength,
there cannot be al treatment, so
far as punishpfent and fine gre con-
cerned.

SHRI SUDHIR GIRI: On the:

grounds my predecessors have dealt

with T have proposed that the em-
ployer should be fined not only with
Rs. 1,000 but with Rs. 15,000.

SHRI HANNAN MOLLAH: The
real people who are obstructing the
production behing are the employers.
So, they should be punished most with-
a punishment of 10 years.

SHRI AMAR ROY PRADHAN: The:
hon. Home Minister pretends to be a
friendq of the people. Even so, he
hag taken up the employer and the:
employees on par., Is jt socialism,
according tg him? My amendment is
that the punishment should be for 6
years in place of 6 months and the
fine should be Rs. 1 lakh in place of
Rs. 1000.

SHRI SATYAGOPAL MISRA: The
employers are more harmful than the
ordinary workers. Therefore I have
proposed to increase the punishment in
the nationa] interest.

SHRI CHITTA MAHATA: I propose
to increase the punishment for 6 years
in place of 8 months anq a flne of Rs,
15,000 in place of Rs. 1000

SHRI R. K. MHALGI: My amend
ment is quite self-explanatory and
therefore I do not want to add any-
thing.

SHRI INDRAJIT GUPTA: My
amendment to this Clause 8 seeks to

widen its scope to cover not only
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lock-outs and lay-offs but algo clo-
sures. During the debate earlier
today, the hon. Minister said some-
, thing which I was not quite able to
follow that they would have liked
to have included closures, He said
something about the court coming
in the way. I would like him tp ex-
.plain it more clearly what he means
by it because clause 8 says, if the
Central Government is satisfied that
in the public interst, it ig necessary
or expedient so to do, it may by
general or special orders prohibit the
lock-out. There I would like to add
“prohibit lock-out, and closure”. After
all, we are dealing with the essential
-services which are defined and the
Bill, says that it is meant to main-
tfain certain essential services. I do
not see how ‘closure’ can be excluded
from this. It is a very serious matter.
There are a large number of clsoures
in the country. Therefore, closure
-should be brought under the scheme
»of thig Bill

MR. CHAIRMAN: Shri A, K. Roy.

SHR] A. K. ROY: Mr. Chairman,
1 also want tp bring ‘closure’ within
this clause and you know, ag many of
the Members have already said that
thisg deliberate closure of the factories,
potiential factories, has created a
problem of sick industry; and in
our place also, as I told you,
in Kumardibhi Engineering works
3,500 people are starving be-
cause of the mischief of the emplo-
yers. Such employers should be pun-
ished. Punishment is important and
what is more, that there should be
public control. Socially and publicly
the accused should be punished.
There should be public control of
such ap employer and that should
be brought within this Bill.

MR. CHAIRMAN: Shri Chitta Basu.

SHRI CHITTA BASU: What 1
want is very simple. The Govern-
ment wants to prohibit jock out. They
have seen other difficulties which

“hag resulted in loss of production.
'Tpat is due to ~losure. I think you
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will not allow me to quote figures but
there is a tremendoug loss of produc-
tion due tg closure.

SHRI SOMNATH CHATTERJEE:
Lay it on the Table of the House.

SHRI CHITTA BASU: 1 like to.
There is a tremendoug loss due to
closure. The Supreme Court has
held the view that the industry has
got the Fundamental Right if it is a
unit of business, Why should not
there be a corresponding right for
the workers to strike, to defend them-
selves? Here the Government is
friendly to the employer, This raises
the question of Fundamental Right
of the employer to close resulting in
loss of production and unemploy-
ment.

SHRI SOMNATH CHATTERIJEE:

Absolute right has been given. Sup-
reme Court has not given.
SHRI CHITTA BASU: 1 have

clarified that it should not have been
included in this while prohibiting....
(Interruptions).

SHRI SOMNATH CHATTERJEE:
What about quantum and punishment
and fine?

SHRI CHITTA BASU;
agree.

SHRI SOMNATH CHATTERJEE:
He hag accepted my advice.

SHRI CHITTA BASU: 1 have ac-
cepted Mr. Chatterjee’s amendment

MR. CHAIRMAN: Shri Ananda
Pathak.

SHRI ANANDA PATHAK: I sug-
gested that for ‘six months' the words
‘six years’ may be substituted; and 4
fine of “one thousand rupees” be chan-
ged to “twenty-five thousand rupees
Because we know all these penal pro-
visions against employers are lenient.
In our experience in connection
with the prosecutions under the
Plantation Labour Act, Provident
Fund Act and other Acts we knoW
that they come out easily and thﬂt’
do not implement the provisions ©

Yes, I
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law, and such provisions are violated.
They are fined three or four hundred

rupees and they pay ang they come
out and do not care to deposit

the workers' share of Provident Fund
with the Government. We have
found that they are violating and
escaping with impunity.

off fawa wwe g @ awnfa
"EZA, a4 A AT A ¥ € mAe-
Hzag dfFa = awnlr wdwie
AT w Hrad@  azEmy
aqfr a arfgr #x &1 § wafag
7 m9x 7a¥ wmATET ¥ ary ¥
grfr arA w@Aar  srgar g dar
fa ot fefimer age & W @
orr ZA? HTEAY W ¥ oSy A
vgr f& me gre ok § o
A IWRET F AVAS gar § Afew
T4 arg W A FEIA ¥ AWT
¥39 6 ®rA as o€ nf &)
79 ®r ud ag gar f& 6 AT *
Az FOTAZIN F) F QT 9T ATH
ArIE T A FT RN T AW
1 g2 I ® a8 feser strfgo
™ I &1 93 vv  ogesz fzar

g

HAT & art ¥ w1 qwaE
17 ¢ fs 3y T F AvTw F
v=T FreArzrd &t oArar srfgn
uTova ¥ A1 AAT @ I KT 6 AT
frar arar sefgm w1t 1 gaw &7
T AAfr ® <@ ¥ 40 gArT fxar
Arar wrgr M fE oag @ ww R,
T3 & ar sarar gar ST

SHRI AJOY BISWAS: Sir, my

'mendments are Nos. 493, to 494
ind 495, When an employer dec-
res a lock-out, the workers are
it to great suffering. It is the em-
H?YET who is  responsible for the
Miseries of the workers by declaring
@ lock-out,

Bill

MR. CHAIRMAN: What is the pun-
ishment and fine you suggeset?

SHRI AJOY BISWAS: Through
my amendments 1 have sought to in-
crease the imprisonment from six
months to five years and to increase
the fine from one thousand rupees
to five thousands rupees.

SHRI BHOGENDRA JHA (Madhu-
bani): It is a rare occasion in this
House when the entire opposition is
totally opposed to the Bill as a whole.
All these amendments want to give
more power to the executive and to
the Government, but the Govern-
ment seems to be unwilling to take
those powers. You have been kind
enough to suggest the principle of
equality before law. In Clauses ¢ and
7. the penalty for instigation of a
strike Is one year's imprisonment and
fine upto two thousand rupees. The
penalty for giving financial help to
illegal strikes is one year's imprison-
ment and fine up to two thousand
rupees. But the penalty for lock.out
Is only 6 months' imprisonment. I
think the Government will take into:
account the principle of equality
before law and bring the penalty to
the level of at least one year. But the
more important thing with  which
my amendment is concerned is with
regard to the tenor of the order itself.
In sub-clause (3) it is suggested that
the notification will last for six
months and can be renewed for
anpther six months only. Thereafter,
the employer will be free to declare
a lock-out and enforce it. This
clause is very hesitant and half-
hearted and seems to have been put
in unwillingly. It is an enabling
clause and it says,:

“If the Central Government is satis-
fled that in the public Interest it is
necessary or expedient so to do,
it may. by general or speclal order,
prohibit lock-outs...” ete.

In such a situation, 1 suggest that
my amendment should be accepted and
the tenor of the order should be exten-
ded.
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the House that the following tele-
grams dated 15th September, 1081,
addresseq to the Speaker, Lok Sabha,
have been received today:—

(i) Telegram dateq 15-9-81 from
the Superintendent of Police, Chin-
gleput, West District, Kanchipuram,
Tamil Nadu.

*“In connection with the proposed
State-wise picketing in front of all
the Collectorates by the DMK
Party today, 15-8-81, Shri T Naga-
ratnam, MP, was arrested at Kan-
chipuram, Chingleput, West Dis-
tricy today, 15-9-81 at 09.30 hours
vide Sivakanchi Police Station
Crinve No, 596/81 under section
147188 IPC read with 30(2) of
Police Act and 7 (1) of Cri-
m'nal Law Amendment Act. He is
being sent for remand.”

(ii) Telegram dated 15-9-81 from the
Commissioner of Police, Egmore, Mad-
ras.

“l have the honour to inform you
that Dr. V. Kulandaivelu, MP, was
arrested along with 130 others in
Crime No. 513/81 under section 143/

tﬂﬁaw.wr A Afw 3% A Homaa 336/427 IPC read with 41, Madras

& 3% o qrarg A ¥ awAan City Police Act and 7(1) A Crir
SHRIMATI GEETA MUKHERJER minal Law Amendment Act today
{Pauskura): Doeg the Home Minis- (15-9-81) at gbout 10.00 hours at

» ter know to which clause he is re- Second Street, Palampuram. Mad-
-plying? It is not yet 12 O'clock and ras-86, for taking out a proce-sion
this is the situation. with a view to staging g picketing

in front of the office of the Deoul¥
High Commissioner for Sri Lanka
at Shafeemchanqd Road, Madras-0,
in violation of the regulatory order
in force in city. He wag sent for

MR. CHAIRMAN: Now I shall put
all the amendments to clause 8 to
the vote of the House,

Amendments Nos. 24, 38 to 43, 62,

63, 80, 101, 165, 213, 247, 288, 312, remand
322, 366, 367, 388, 369, 373, 374, .
875, 300, 394. 457, 460, 462, 493, 2347 hrs
505 and 508 were put and negatived. ' ) .
ESSENTIAL SERVICES MAINTE-
MR. CHAIRMAN: The questiom NANCE BILL_Contd.
is: Clause 9—(Power to prohibit lay-off
“That clause 8 stanq part of the in certain estgblishments.)
B SHRI M. RAMANNA RAIL: T bef
The motion was adopted. to move:
Clause 8 was added tp the Bill Page 5. line 37—
—— .
- 2348 for “six motnhs” substitute “SiX
hrs. years” (25).

MR. CHAIRMAN: 1 have % inform beg to move:



